
IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.   7930  /2020 
in

N-2, Kasimedu P.S.   Crime     No.  2128  /  20  20

1.  Lokesh
2.  Sathish @ Manikandan .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
N-2, Kasimedu Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Nithiyavel  and  R.Mukesh  Kannah,  Counsel  for  the  petitioner  and  of   CPP for 
respondent  this Court delivered the following :

ORDER

1.  The  petitioners,  who were  arrested on 14.7.2020 for  the  offences  punishable 

under Section 294(b), 323, 324 and 307 of IPC in Crime No.2128/2020 on the file of the 

respondent police, seek bail.

2.  The petitioners’ counsel and the CPP were  heard through Video Conference.  

3. According to the petitioners’ counsel, the petitioners are innocent and they have 

been falsely implicated in this case.  The petitioners are in custody from 14.7.2020.  Hence, 

they may be released on bail.

4.  According to CPP, when the defacto complainant was sleeping, the petitioners 

tried to rob his cellphone and cash. When he raised alarm, the petitioners and other assaulted 

him.  The defacto complainant sustained injury on his head and he was treated as outpatient. 

She also submits that the 1st petitioner is involved in five previous cases and 2nd petitioner is 

involved in two previous cases.

5.  The injured was treated as outpatient.  The petitioners are in custody for the past 

16 days.  Custodial interrogation period is over.  Considering the above facts and also the 

nature of injury, this court is inclined to grant bail to the petitioners.



6. Accordingly, the petitioners are ordered to be released on bail on their executing a 

own  bond  for  a  sum  of  Rs.10,000/-  each  (Rupees  ten  thousand  only)  before  the 

Superintendent of the concerned prison, in which the petitioners have been confined, on 

their release 

(a) the petitioners shall execute two sureties each for a sum of Rs.10,000/- (Rupees 

Ten thousand only) each, before the concerned Magistrate / Trial Court within one week of 

regular functioning of the courts.

(b) the sureties shall affix their photographs and Left Thumb Impression in the surety 

bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank Pass Book 

to ensure their identity;

(c)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(d) the petitioners shall not abscond either during investigation or trial.

(e)  On breach of  any  of  the  aforesaid  conditions,  the  learned Magistrate/Trial 
Court is entitled to take appropriate action against the petitioners in accordance  with law 
as if the conditions have been imposed and the petitioners released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f) If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.  7981  /2020 
in

Anna Square   P.S.   Crime     No.  91  /  20  20

Suresh Kumar @ Jolu Suresh .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
Anna Square Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.B.M.Santharam, G.Sivakumar and N.Padmaboopathi, Counsel for the petitioner and of 
CPP for respondent  this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 21.3.2020 for the offences punishable under 

Section  294(b),  341,  307 and 506(ii)  of  IPC in  Crime No.91/2020 on the  file  of  the 

respondent police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. According to the petitioner’s counsel, the petitioner is innocent and he is no way 

connected  with  the  defacto  complainant.  The  petitioner  is  in  custody  from  21.3.2020. 

Hence, he may be released on bail.

4.  According  to  CPP,  the  petitioner  is  accused  in  a  murder  case.   The  defacto 

complainant happens to be the witness in the above said case.  In order to take revenge, the 

petitioner and others waylaid the defacto complainant and assaulted him.

5.  Already the petitioner is involved in a murder case.  The present case has been 

registered  on  the  allegation  that  the  petitioner  threatened  and  assaulted  the  defacto 

complainant, who is a witness in the murder case.  According to the CPP, charge sheet has 

been filed in this case. If the petitioner is released on bail, he may threaten the witness. 

Considering the gravity of offence, this court is not inclined to grant bail to the petitioner.

6.  Petition is dismissed.



                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.  7982  /2020 
in

P-3, Vyasarpadi   P.S.   Crime     No.  513  /  20  20

R.Rajesh .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
P-3, Vyasarpadi Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Sujatha,  Puspavathi,  R.Balasubramanian  and  A.Karunakaran,  Counsel  for  the 
petitioner and of  CPP for respondent  this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 8.7.2020 for the offences punishable under 

Section  143,  294(b),  323  and  307  of  IPC  in  Crime  No.513/2020  on  the  file  of  the 

respondent police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. According to the petitioner’s counsel, the petitioner is innocent and he has been 

falsely  implicated  in  this  case.  Co-accused  has  been  granted  bail  by  this  court  in 

Crl.M.P.No.7924/2020 on 21.7.2020. The petitioner is in custody from 8.7.2020.  Hence, he 

may be released on bail.

4.  According to CPP, due to wordy quarrel while playing cricket, the petitioner and 

others assaulted the defacto complainant with knife.   The defacto complainant sustained 

injures and he was treated in the hospital as inpatient for one day.

5.  The injured has been discharged from the hospital.  Co-accused has been granted 

bail by this court.  The petitioner is in custody for the past 21 days.  Custodial interrogation 

period  is  over.   Considering  the  above  facts,  this  court  is  inclined  to  grant  bail  to  the 

petitioner.



6. Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 

concerned prison, in which the petitioner has been confined, on his release 

(a) the petitioner shall execute two sureties each for a sum of Rs.10,000/- (Rupees 

Ten thousand only) each, before the concerned Magistrate / Trial Court within one week of 

regular functioning of the courts.

(b) the sureties shall affix their photographs and Left Thumb Impression in the surety 

bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank Pass Book 

to ensure their identity;

(c) the petitioner shall not tamper with evidence or witness either during investigation 

or trial.

(d) the petitioner shall not abscond either during investigation or trial.

(e)  On breach of  any  of  the  aforesaid  conditions,  the  learned Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

Copy to :
The Superintendent, Sub-Jail, Saidapet, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.  7984  /2020 
in

K-4, Anna Nagar   P.S.   Crime     No.  378  /  20  20

Sarangapani .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
K-4, Anna Nagar Police Station,
Chennai.                      ..Respondent/Complainant.

This petition is coming on this day before me for hearing, upon hearing M/s.A.Ilaya 
Perumal, Counsel for the petitioner and of  CPP for respondent  this Court delivered the 
following :

ORDER

1. The petitioner, who was arrested on 20.4.2020 for the offences punishable under 

Section 147, 148, 294(b), 332, 324, 307, 269 and 506(ii) of IPC r/w Sec.3(1) of TNPPDL 

Act, 1992 in Crime No.378/2020 on the file of the respondent police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. According to the petitioner’s counsel, the petitioner is innocent and he has been 

falsely implicated in this case. The petitioner is in custody for the past four months.  Hence,  

he may be released on bail.

4.  According to CPP, the petitioner has been detained under Act 14/1955.  He also 

filed H.C.P. before the Hon’ble High Court and the same is pending.  She also submits that 

in this case, investigation has been completed and charge sheet has been filed before the 

court on 17.7.2020.

5.  The allegation is that the petitioner and others obstructed the burial of a Dr.Simon, 

who died due to Corana.  The petitioner and others also assaulted the Corporation Officials 

and also caused damage to the Ambulance Van.  According to the CPP, the petitioner was 

detained under Act 14/1955. According to the petitioner’s counsel, H.C.P. is pending before 



the Hon’ble High Court.  Considering the nature of offence and the fact that the petitioner 

has been detained under Act 14/1955, this court is not inclined to grant bail to the petitioner.

6.  Petition is dismissed.

                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.  798  5  /2020 
in

K-4, Anna Nagar   P.S.   Crime     No.  378  /  20  20

Gopinath .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
K-4, Anna Nagar Police Station,
Chennai.                      ..Respondent/Complainant.

This petition is coming on this day before me for hearing, upon hearing M/s.A.Ilaya 
Perumal, Counsel for the petitioner and of  CPP for respondent  this Court delivered the 
following :

ORDER

1. The petitioner, who was arrested on 20.4.2020 for the offences punishable under 

Section 147, 148, 294(b), 332, 324, 307, 269 and 506(ii) of IPC r/w Sec.3(1) of TNPPDL 

Act, 1992 in Crime No.378/2020 on the file of the respondent police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. According to the petitioner’s counsel, the petitioner is innocent and he has been 

falsely implicated in this case. The petitioner is in custody for the past four months.  Hence,  

he may be released on bail.

4.  According to CPP, the petitioner has been detained under Act 14/1955.  He also 

filed H.C.P. before the Hon’ble High Court and the same is pending.  She also submits that 

in this case, investigation has been completed and charge sheet has been filed before the 

court on 17.7.2020.

5.  The allegation is that the petitioner and others obstructed the burial of a Dr.Simon, 

who died due to Corana.  The petitioner and others also assaulted the Corporation Officials 

and also caused damage to the Ambulance Van.  According to the CPP, the petitioner was 

detained under Act 14/1955. According to the petitioner’s counsel, H.C.P. is pending before 



the Hon’ble High Court.  Considering the nature of offence and the fact that the petitioner 

has been detained under Act 14/1955, this court is not inclined to grant bail to the petitioner.

6.  Petition is dismissed.

                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.  7987  /2020 
in

K-1, Sembium   P.S.   Crime     No.  479  /  20  20

Sanjay .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
K-1, Sembium Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Illiyas, A.Venkateswara Babu and S.Rajesh, Counsel for the petitioner and of  CPP 
for respondent  this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 14.7.2020 for the offences punishable under 

Section 341, 294(b), 324, 307 and 506(ii) of IPC in Crime No.479/2020 on the file of the 

respondent police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. According to the petitioner’s counsel, the petitioner is innocent and he has been 

falsely implicated in this case. The petitioner is in custody for the past 15 days.  Hence, he 

may be released on bail.

4.  According to CPP, due to previous enmity, the petitioner assaulted the defacto 

complainant with knife.  The victim sustained injuries on his head and hand and he was 

admitted in the hospital for five days as inpatient.  The petitioner is having one previous 

case.  She also submits that the earlier petition was dismissed only on 20.7.2020 and no 

change of circumstances.

5. The victim was admitted in the hospital for five days as inpatient.  The earlier 

petition was dismissed only on 20.7.2020 and no change of circumstances.  The petitioner is 

involved in one previous case. Considering the above facts, this court is not inclined to grant 

bail to the petitioner.



6.  Petition is dismissed.

                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.  7988  /2020 
in

N-2, Kasimedu   P.S.   Crime     No.  2162  /  20  20

Selvam .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
N-2, Kasimedu Police Station,
Chennai.                      ..Respondent/Complainant.

This petition is coming on this day before me for hearing, upon hearing M/s.M.Illiyas 
and A.Venkateswara Babu, Counsel for the petitioner and of  CPP for respondent  this Court 
delivered the following :

ORDER

1. The petitioner, who was arrested on 20.7.2020 for the offences punishable under 

Section 294(b), 324 and 307 of IPC in Crime No.2162/2020 on the file of the respondent 

police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. According to the petitioner’s counsel, the petitioner is innocent and he has been 

falsely implicated in this case. The petitioner is in custody for the past 9 days.  Hence, he  

may be released on bail.

4.  According to CPP, the petitioner and others were selling liquor in front of the 

defacto complainant’ house and when the same was questioned by the defacto complainant, 

the  petitioner  and others  assaulted him with sickle.   The defacto complainant  sustained 

injuries on his lips and head.  He was admitted in the hospital for two days as inpatient.  She 

also submits that the petitioner is involved in two previous cases.

5.  The injured was admitted in the hospital for two days as inpatient.  The petitioner 

was arrested only on 20.7.2020. Custodial interrogation period is not yet over. The petitioner 

is involved in two previous cases.  Considering the above facts, this court is not inclined to 

grant bail to the petitioner.



6.  Petition is dismissed.

                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.  7991  /2020 
in

CCB     Crime     No.  9  /  20  20

R.Manibala .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
Central Crime Branch-I,
Bank Fraud Wing, Team-XII, Vepery,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.J.H.Batcha, R.Joe Anand and V.Sathiya Rani, Counsel for the petitioner and of  CPP for 
respondent  this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 10.7.2020 for the offences punishable under 

Section  120-B  r/w  Sec.420,  467,  468,  471  of  IPC  and  Sec.43,  66-C  and  66-D  of 

Information Technology Act in  Crime No.9/2020 on the file  of the  respondent police, 

seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. According to the petitioner’s counsel, the main accused gave false assurance of 

getting loan from the bank on lesser rate of interest and collected money from the innocent 

people.  They also made them to take insurance policies through them.  The petitioner is 

only an employee.  He was paid Rs.15,000/- as salary.  He did not know the misdeeds 

committed by the main accused.  Even as per the F.I.R., the entire allegation is against A1. 

The petitioner was falsely implicated in this case.  He is in custody from 10.7.2020.  Hence, 

he may be released on bail.

4.  On the other hand, the learned CPP strongly opposed the petition stating that the 

petitioner and other accused collected Rs.66,000/- from the defacto complainant under the 

guise of arranging loan for lesser interest and cheated him. On investigation, it came to light 

that the petitioner and others have cheated several innocent people to the tune of Rs.1 crore 



30 lakhs.  So far, 85 complaints have been received and 34 accused from various five groups 

have been arrested.  She also submits that the petitioner is involved in a similar offence and 

aided the main accused Selvakumar.

5.  The allegation is that the petitioner and others collected Rs.1 crore 30 lakhs from 

various innocent people on the guise of getting loan from the bank on lesser rate of interest. 

They have also made them to take insurance policies.  Though the petitioner alleged that he 

is only an employee, according to CPP, the petitioner is indulged in similar offence and also 

aided the main accused Selvakumar.  The petitioner was arrested only on 10.7.2020 and 

investigation is in the preliminary stage.  Considering the gravity of offence and the amount 

involved, this court is not inclined to grant bail to the petitioner.

6.  Petition is dismissed.

                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.  7992  /2020 
in

P.R.C.No.27/2020
(On the file of the learned X Metropolitan Magistrate, Chennai.)

in
P-3, Vyasarpadi P.S.     Crime     No.  16  /  20  13

Yuvaraj .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
P-3, Vyasarpadi Police Station,
Chennai.                      ..Respondent/Complainant.

This petition is coming on this day before me for hearing, upon hearing M/s.C.Jagan, 
Counsel for the petitioner and of  CPP for respondent  this Court delivered the following :

ORDER

1.  The  petitioner,  who  was  arrested  on  N.B.W.  on  16.7.2020  for  the  offences 

punishable under Section 147, 148, 341, 302 and 506(ii) IPC r/w 149 of IPC in Crime 

No.16/2013 on the file of the respondent police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3.  According  to  the  petitioner’s  counsel,  the  case  was  split-up  in  the  year  2019. 

Thereafter, due to corona, the petitioner was unable to attend the court.  Hereinafter, he will 

regularly appear before the court and hence, he may be released on bail.

4.  On the other hand, the learned CPP strongly opposed the petition stating that the 

N.B.W. was issued in the year 2013. The petitioner was absconding for the past seven years. 

After much effort, he was arrested.  The charge sheet has been laid and the case is pending 

before the X Metropolitan Magistrate Court.  She also submits that the petitioner is A7. 

N.B.W. against A6 and A8 are pending.

5.  The N.B.W. was issued in the year 2013.  The petitioner was absconding for the 

past seven years.  He was arrested only on 16.7.2020.  If he is released on bail, he may 



abscond and the case could not be proceeded further.  Other accused are also absconding. 

Considering the above facts, this court is not inclined to grant bail to the petitioner.

6.  Petition is dismissed.

                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.  799  3  /2020 
in

K-4, Anna Nagar   P.S.     Crime     No.  730  /  20  20

Amarjith .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
K-4, Anna Nagar Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.B.Jawahar, Counsel for the petitioner and of  CPP for respondent  this Court delivered 
the following :

ORDER

1. The petitioner, who was arrested on 23.7.2020 for the offences punishable under 

Section 7 of T.N.Prohibition of Smoking & Spitting Act,  2003 and Sec.328 of IPC in 

Crime No.730/2020 on the file of the respondent police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. According to the petitioner’s counsel, the petitioner is innocent and he has been 

falsely implicated in this case.  He has no previous case.  He is in custody for the past six  

days.  Hence, he may be released on bail.

4.  On the other hand, the learned CPP opposed the petition stating that the petitioner 

was found in possession of 1 kg. and 300 grams of prohibited tobacco products.

5.  The petitioner was found in possession of 1 kg. and 300 grams of banned tobacco 

products.  He was arrested only on 23.7.2020.  Considering the quantity of tobacco products 

recovered  and  short  duration  of  custody,  this  court  is  not  inclined  to  grant  bail  to  the 

petitioner at present.

6.  Petition is dismissed.



                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.  7994  /2020 
in

K-8, Arumbakkam   P.S.     Crime     No.  904  /  20  20

1.  Appurose
2.  Karthik @ Kangoo Karthik .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
K-8, Arumbakkam Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.N.Selvarajan,  M.Jaikumar,  P.Kamaraj,  SH.Vazhavan  Karthikeyan,  P.S.Mercy 
Gnanammal and S.Chandrasekar, Counsel for the petitioner and of  CPP for respondent  this 
Court delivered the following :

ORDER

1.  The  petitioners,  who were  arrested on 21.7.2020 for  the  offences  punishable 

under  Section  147,  148,  341,  294(b),  336,  386,  307  and  506(ii)  of  IPC  in  Crime 

No.904/2020 on the file of the respondent police, seek bail.

2.  The petitioners’ counsel and the CPP were  heard through Video Conference.  

3. According to the petitioners’ counsel, the petitioners are innocent and they have 

been falsely implicated in this case.  Counter case was also registered.  The petitioners are in 

custody for the past 8 days.  Hence, they may be released on bail.

4.  On the other hand, the learned CPP opposed the petition stating that the petitioners 

along with other accused waylaid the defacto complainant’s son and demanded his bike.  On 

his refusal, they assaulted him with knife, robbed the vehicle and demanded money to return 

the bike. The victim sustained grievous head injury and he is still undergoing treatment. She 

further submits that it is a case-in-counter and both the parties were arrested and remanded 

to judicial custody.

5.  The allegation is that the petitioner and others robbed the bike from the defacto 

complainant’s son and assaulted him.  The injured is still taking treatment.  The petitioner 



was  arrested  only  on  21.7.2020.   Custodial  interrogation  period  is  not  yet  completed. 

Considering the above facts and nature of injury, this court is not inclined to grant bail to the 

petitioner.

6.  Petition is dismissed.

                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.  7995  /2020 
in

N-4, Fishing Harbour   P.S.   Crime     No.  985  /  20  20

Deepath @ Deepak .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
N-4, Fishing Harbour Police Station,
Chennai.                      ..Respondent/Complainant.

This petition is coming on this day before me for hearing, upon hearing M/s.M.Illiyas 
and A.Venkateswara Babu, Counsel for the petitioner and of  CPP for respondent  this Court 
delivered the following :

ORDER

1. The petitioner, who was arrested on 4.7.2020 for the offences punishable under 

Section 392 of IPC in Crime No.985/2020 on the file of the respondent police, seeks bail.

2.  The petitioner’s counsel and the CPP were  heard through Video Conference.  

3. According to the petitioner’s counsel, the petitioner is innocent and he has been 

falsely implicated in this case. The petitioner is in custody from 4.7.2020.  Hence, he may 

be released on bail.

4.   According  to  CPP,  the  petitioner  along  with  others  robbed  cellphone  and 

Rs.2000/- from the defacto complainant at knife point.  The petitioner is involved in two 

previous cases.

5.  The petitioner was arrested on 4.7.2020 and he is in custody for the past 25 days. 

Custodial  interrogation  period  is  over.   Considering  the  nature  of  case  and duration  of 

custody, this court is inclined to grant bail to the petitioner.

6. Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 

concerned prison, in which the petitioner has been confined, on his release 



(a) the petitioner shall execute two sureties each for a sum of Rs.10,000/- (Rupees 

Ten thousand only) each, before the concerned Magistrate / Trial Court within one week of 

regular functioning of the courts.

(b) the sureties shall affix their photographs and Left Thumb Impression in the surety 

bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank Pass Book 

to ensure their identity;

(c) the petitioner shall not tamper with evidence or witness either during investigation 

or trial.

(d) the petitioner shall not abscond either during investigation or trial.

(e)  On breach of  any  of  the  aforesaid  conditions,  the  learned Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.  7997  /2020 
in

V-4, Rajamangalam   P.S.   Crime     No.  835  /  20  20

1.  Sarala
2.  Prabhakaran .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
V-4, Rajamangalam Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.T.V.Somasundaram, U.Yuvaraj and A.Vinothkumar, Counsel for the petitioner and of 
CPP for respondent  this Court delivered the following :

ORDER

1.  The  petitioners,  who were  arrested on 16.7.2020 for  the  offences  punishable 

under Section 4(1)(a) r/w 4(1-A) of TNP Act in Crime No.835/2020 on the file of the 

respondent police, seek bail.

2.  The petitioners’ counsel and the CPP were  heard through Video Conference.  

3. According to the petitioners’ counsel, the petitioners are innocent and they have 

been falsely implicated in this case.  The petitioners are in custody from 16.7.2020.  Hence, 

they may be released on bail.

4.  According to CPP, the petitioners were found in possession of 35 litters of liquor. 

The 1st petitioner  is  a  habitual  offender  and he is  involved in  7 previous  cases  and 2nd 

petitioner is involved in one previous cases.

5.  According to the prosecution, the 1st petitioner is a habitual offender, having 7 

previous cases.  Considering the above, this court is not inclined to grant bail to the 1st 

petitioner.   As  far  as  the  2nd petitioner  is  concerned,  he  is  having  one  previous  case. 

Considering the same and duration of custody, this court is inclined to grant bail to the 2 nd 

petitioner.



6. Accordingly, the 2nd petitioner Prabhakaran is ordered to be released on bail on his 

executing a  own bond for  a sum of Rs.10,000/-  (Rupees ten thousand only)  before the 

Superintendent of the concerned prison, in which the 2nd petitioner has been confined, on his 

release 

(a) the 2nd petitioner shall execute two sureties each for a sum of Rs.10,000/- (Rupees 

Ten thousand only) each, before the concerned Magistrate / Trial Court within one week of 

regular functioning of the courts.

(b) the sureties shall affix their photographs and Left Thumb Impression in the surety 

bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank Pass Book 

to ensure their identity;

(c)  the  2nd petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(d) the 2nd petitioner shall not abscond either during investigation or trial.

(e)  On breach of  any  of  the  aforesaid  conditions,  the  learned Magistrate/Trial 
Court is entitled to take appropriate action against the  2nd petitioner in accordance  with 
law as if the conditions have been imposed and the 2nd petitioner released on bail by the 
learned Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in 
P.K. Shaji Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f)  If  the  2nd petitioner  thereafter  absconds,  a  fresh  FIR  can  be  registered  under 

Section 229-A IPC.

7.  As far as the 1st petitioner is concerned, the petition is dismissed.

                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

Copy to :
The Superintendent, Sub-Jail, Chengalpet.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.7998/2020

in

R-2, Kodambakkam P.S. Crime No.257/2020

J.Selvamani .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
R-2, Kodambakkam Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Mohamed Yasin and P.Ramu, Counsel for the petitioner and the CPP, this  Court 
delivered the following :

ORDER

1. The petitioner, who was arrested on 10.7.2020 for the offences punishable under 

Section 393 of IPC in Crime No.257/2020 on the file of the respondent police, seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3. According to learned counsel for the petitioner, the petitioner is innocent.  He is a 

school going student.  He is in custody for the past 29 days and prays for granting bail.

4.  On the other hand, the learned CPP submits  that  the petitioner tried to snatch 

cellphone from the defato complainant.

5.  The petitioner is in custody for the past 29 days.  Custodial interrogation period 

is over.  No previous case reported.  Considering the nature of offence and duration of 

custody, this court is inclined to grant bail to the petitioner.

6. Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 

concerned prison, in which the petitioner has been confined, on his release 

(a) the petitioner shall execute two sureties each for a sum of Rs.10,000/- (Rupees 

Ten thousand only) each, before the concerned Magistrate / Trial Court within one week of 

regular functioning of the courts.



(b) the sureties shall affix their photographs and Left Thumb Impression in the surety 

bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank Pass Book 

to ensure their identity;

(c) the petitioner shall not tamper with evidence or witness either during investigation 

or trial.

(d) the petitioner shall not abscond either during investigation or trial.

(e)  On breach of  any  of  the  aforesaid  conditions,  the  learned Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.7999/2020

in

P-1, Pulianthope P.S. Crime No.906/2020

Kutty @ Sandilyan .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
P-1 Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Ganesh  and  M.Elayakumar,  Counsel  for  the  petitioner  and  the  CPP,  this  Court 
delivered the following :

ORDER

1. The petitioner, who is apprehending arrest at the hands of the respondent police 

for the alleged offences under Section 341, 294(b), 323, 324 and 506(ii) of IPC in Crime 

No.906/2020 on the file of the respondent police, seeks anticipatory bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3. According to learned counsel for the petitioner, the petitioner is innocent.  He has 

been falsely implicated in this case.  The injured has been discharged from the hospital.  

The petitioner apprehends arrest and hence, he may be granted anticipatory bail.

4.   On  the  other  hand,  the  learned  CPP opposed  the  petition  stating  that  the 

petitioner and others were chopping beef in front of the defacto complainant’s house and 

the  same was questioned by  the defacto complainant.   Further,  the  accused  asked the 

defacto complainant to vacate the house.   Whileso, on 13.7.2020, the petitioner and others 

waylaid the defacto complainant and assaulted him with knife.  The defacto complainant 

sustained injuries on his head and ear.  His teeth was broken.  She also submits that A3 and 

A4 are still absconding.

5.  The defacto complainant sustained injuries on his head and ear.  His teeth was 

broken.  A3 and A4 are still absconding.  Considering the nature of injury and the fact that 



co-accused are still absconding, this court is not inclined to grant anticipatory bail to the 

petitioner.

6.  Petition is dismissed.

                            Delivered by me today.

      Sd/- M.N. Senthil Kumar

    I Additional Sessions Judge
   Principal Sessions Court (I/c)

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.8000/2020
in

Crl.M.P.No.10626/2020
(On the file of the X Metropolitan Magistrate, Chennai)

in
Crime No.  5  1  9  /20  1  9

Ajay Buddha .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
P-3, Vyasarpadi Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.A.Elumalai, Counsel for the petitioner and the CPP, this Court delivered the following :

ORDER
1.  The  petitioner  seeks  modification  of  the  condition  imposed  by  the  learned  X 

Metropolitan Magistrate,  Chennai in  the bail  order passed in  Crl.M.P.No.10626/2020 dt: 

24.3.2020.

2.  The petitioner’s counsel and the CPP were heard through video conference.

3.  The  petitioner  was  granted  bail  by  the  learned  X  Metropolitan  Magistrate, 

Chennai in Crl.M.P.No.10626/2020, dated 24.3.2020 for the offences u/s 341, 294(b),  307 

and 506(ii) of IPC with condition to execute a bond for Rs.10,000/- with two sureties each 

for a likesum. According to the petitioner’s counsel, due to the lock down, the petitioner 

could not produced sureties and hence, prays for releasing him on his own bond.

4. The bail was granted on 24.3.2020.  So far the petitioner has not produced sureties. 

The reasons stated by the petitioner is that due to lock down, he could not produced sureties. 

Considering  the  reasons  stated  by  the  petitioner,  this  court  is  inclined  to  modify  the 

condition.

5.  Accordingly,  the petitioner  is ordered to be released on bail on  his  executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of 

the concerned prison, in which the petitioner has been confined, on his release,



(a) the petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees Ten 

Thousand only) each, before the concerned Magistrate /  Trial Court within one week of 

regular functioning of the courts.

Delivered by me today

      Sd/- M.N. Senthil Kumar

     I Additional Sessions Judge
   Principal Sessions Court (I/c)

Copy to :

The Superintendent, Central Prison, Puzhal, Chennai.

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.8001/2020
in

Crl.M.P.No.10627/2020
(On the file of the X Metropolitan Magistrate, Chennai)

in
Crime No.  5  21  /20  1  9

Ajay Buddha .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
P-3, Vyasarpadi Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.A.Elumalai, Counsel for the petitioner and the CPP, this Court delivered the following :

ORDER
1.  The  petitioner  seeks  modification  of  the  condition  imposed  by  the  learned  X 

Metropolitan Magistrate,  Chennai in  the bail  order passed in  Crl.M.P.No.10627/2020 dt: 

24.3.2020.

2.  The petitioner’s counsel and the CPP were heard through video conference.

3.  The  petitioner  was  granted  bail  by  the  learned  X  Metropolitan  Magistrate, 

Chennai in Crl.M.P.No.10627/2020, dated 24.3.2020 for the offences u/s 341, 294(b),  307 

and 506(ii) of IPC with condition to execute a bond for Rs.10,000/- with two sureties each 

for a likesum. According to the petitioner’s counsel, due to the lock down, the petitioner 

could not produced sureties and hence, prays for releasing him on his own bond.

4. The bail was granted on 24.3.2020.  So far the petitioner has not produced sureties. 

The reasons stated by the petitioner is that due to lock down, he could not produced sureties. 

Considering  the  reasons  stated  by  the  petitioner,  this  court  is  inclined  to  modify  the 

condition.

5.  Accordingly,  the petitioner  is ordered to be released on bail on  his  executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of 

the concerned prison, in which the petitioner has been confined, on his release,



(a) the petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees Ten 

Thousand only) each, before the concerned Magistrate /  Trial Court within one week of 

regular functioning of the courts.

Delivered by me today

      Sd/- M.N. Senthil Kumar

     I Additional Sessions Judge
   Principal Sessions Court (I/c)

Copy to :

The Superintendent, Central Prison, Puzhal, Chennai.

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru M.N. Senthil Kumar, M.L., 
I Additional  Sessions Judge

Incharge of Principal Sessions Court 
Tuesday, the 28th day of July, 2020

Crl.M.P.No.7980/2020
in

V-5, Thirumangalam P.S. Crime No.8/2020

1.  Vijay
2.  Vinoth
3.  Vicky @ Vignesh .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
V-5, Thirumangalam Police Station,
Chennai.                                 ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Senthilvel and S.Gopi, Counsel for the petitioner and the CPP, this Court delivered 
the following :

ORDER

1. The petitioners, who apprehend arrest by the Respondent Police for the offences 

punishable under Section 294(b), 427, 352, 429 and 506(ii) of IPC in Crime No.8/2020 on 

the file of the respondent police, seeks Anticipatory bail.

2.  The petitioners’ counsel and the CPP were heard through video-conference.

3.  Learned  counsel  for  the  petitioners  submits  that  the  petitioners  and  defacto 

complainant are neighbours.  Only a wordy quarrel arose between them.  False complaint 

has been lodged.  Both the parties are trying to compromise the matter.  The petitioners 

apprehending arrest and hence, they may be granted anticipatory bail.

4.   Learned  CPP submits  that  the  petitioners  went  to  the  house  of  the  defacto 

complainant and tried to assault his family members with knife.  They have also damaged 

the motorcycle.

5.   No  one  sustained  injuries.   Except  506(ii)  IPC  other  offences  are  bailable. 

Considering  the  above  facts,  this  court  is  inclined  to  grant   anticipatory  bail  to  the 

petitioners.



6. Accordingly, the petitioners are ordered to be released on bail in the event of arrest 

or on their appearance  within one week of regular functioning of Courts, before the  XIII 

Metropolitan Magistrate, Chennai on condition that the petitioners shall execute a bond for a 

sum of Rs.10,000/- each (Rupees Ten Thousand only) with two sureties each for a like sum 

to the satisfaction of the respondent police or the police officer who intends to arrest or to 

the satisfaction of the learned Magistrate concerned and on further condition that

[a]  the  petitioners  and the  sureties  shall  affix  their  photographs  and Left  Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or 

Bank Pass book to ensure their identity.

[b]  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

[c] the petitioners shall not abscond either during investigation or trial.

[d] On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 

entitled to take appropriate action against the petitioners in accordance with law as if the 

conditions  have  been  imposed  and  the  petitioners  released  on  bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[e] If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

          Delivered by me today

      Sd/- M.N. Senthil Kumar

  I Additional Sessions Judge
     Incharge of Principal Sessions Court

Copies to:
1.  The XIII Metropolitan Magistrate, Chennai.
2.  CPP, Chennai.
3.  The Inspector of Police, V-5, Thirumangalam Police Station,
     Chennai.
ss


